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MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma

SHRI SANITV KUMAR (Jharkhand): Sir, Zero Hour mention at serial number 4 is

mine. ... (Interruptions)...

Failure to provide employment in Government and PSUs to persons with

disabilities and hardships being faced by them

SHRIANAND SHARMA (Himachal Pradesh): Hon. Deputy Chairman, Sir, through
you, | want to draw the attention of this House to the continuing plight of the disabled
people in this country. Sir, though it is difficult to catch the exact number in any census or

survey, as per the official numbers, there are about four crore disabled people in India.

Sir, the Parliament had passed the Persons with Disabilities Act in 1995, but the
other Bill relating to the rights of disabled persons has been pending in this House since
2010. Sir, this Government has restricted filling of the quota in Government jobs for the
disabled people for Grade 'A' and 'B' positions through an official Circular. Three per
cent quota is reserved for the disabled persons in India, but because of the Government's
decision, these people have been kept out from the Government employment. Half of
them have been denied even in the PSUs. The Supreme Court has then been constrained
to castigate the Government's decision on this Circular restricting employment of disabled
persons. We want an assurance that the Government will withdraw that Circular and
ensure that the quota for the disabled is filled up, which is their right. Sir, I would make
an appeal through you to the House. For six years, the Bill has been pending. Is that not a
priority issue before this country? The rights of the disabled persons are not being upheld.
The Government is in office now for two years. Hon. Prime Minister talks about disabled
people, talks about weak people. But why have you not taken up on priority that particular
Bill? So, I am sure this House will be sending the right message to the Government
to ensure that this restrictive order is withdrawn, and also to see that in all categories
disabled people are given their rights. T also urge that this House takes up the pending Bill
on priority to give the rights to the disabled persons. Thank you.

KUMARI SELJA (Haryana): Sir, I associate myself with the issue raised by the
hon. Member.
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SHRILATT KANINMOZHI (Tamil Hadi): Bit, [ also associate myself with the 1ssue
taized by the hon, Member.
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DR EV. P RAMACHANDRARAC (Telangana): Sir, | also associate myself with
the ismue raised by the hon, Lem ber,

SHEI BHUBANEZWAR EALITA (Assam): Sit, [ also associate myself with the
iggue raiged by the hon, Member
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SHRID. RATS (Tamil Nadu): Bir, I also associate myself with the issue raized by
the hon. Member.

SHRI TIRUCHI 3IVA (Tamil Hadu): 2ir, [ alzo associate myself with the izsue
taized by the hon, Dember.

LIR. DEPUTY CHAIEMAN: Thank wyou Mow, Shei Tapan Kumar Jen.
. {Daferrupfions)..

SHEI PEADEEFP TANMTA (Uttarakhanc): 3Ji, what I want to say is
o {haferrupfions)..

ME. DEPUTY CHAIRMAN: Mo please. My Tamta please st down.
o fhferrupfions ). Please dodlt interrupt. . (Tnferripfions ). Dot do that. Go back to
wour geat. Towill dlowr wou Go back to your geat. I youwant, T will dlow you g go to
wour sedt. You catnot speak from here. | Trferrupiions).. Flease go back to your seat.
o haferrupfions ). My Ben, please speak

TTiarsliteration in Txdu S orpt.



